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several  difficulties  because it is very
easy for the the developed countries to
make credit facilities available at a verv
cheap rate of interest, but even then we
have made several concessions. We are
encouraging joint ventures. We are also
trying to have better arrangements of import
and export. A mention has been made to
tea or even it could be made to jute because
Bangladesh, India and Thailand are
producing jute. The House will be happy to
know that along with this Conference
which was held here, I took the advantage of
discussing personally with the Ministers
concerned from the various countries and
today a meeting is going on at Colombo so
far as tea is concerned. It is going on at this
moment at Colombo. We are making all
possible efforts so that the developing
countries should come together and see that
they get a better unit value and they are not
exploited as in the past.

A suggestion has been made for
for r-questing the Asian Bank to
bav an Import-Export Division
of its own. Certainly [ shall take
up the issue with the Asian Bank.
So far as the starting of an Export-
Export Bank here is concerened,
the matter is very much under dis
cussion. It is  being  considered
from  two  aspects:  whether  the
Reserve Bank should ask certain
banks to the a separate division
of their own................

PROF. D.P. CHATTOPADHYAYA
They will not, unless you persuade and
pressurise them.

SHRI MOHAN DHARIA
Whieh should deal with export and import
exclusively; cr whether there should be a
separate bank. This matter is being
considered by the Government. But here
also, with a view to facilitating the import
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export trade, some special arrangements are
very much necessary and I can assure the
hon. Member that it shall be my endeavour
to pursue the matter.

PAPER LAID ON THE TABLE

The Cardamom (Licensing and
Marketing) Amendment Rules, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE CIVIL
SUPPLIES AND COOPERATION (SHRI
ARIF BEG): Sir, with your permission, on
behalf of my colleague, Shri Krishna Kumar
Goyal, I beg to lay on the Table, unoer sub-
section (3; of section 33 of the Cardamom
Act, 1965, a copy (in English and Hindi) of
the Ministry of Commerce, Civil Supplies
and Cooperation, Notification G.S.R. No.
1000, dated the 12th August, 1978, Publishing
the Cardamom (Licensing and Marketing)
Amendment Rules, 1978. [Placed in library
See No. LT-2708/78]

REFERENCE TO THE RE-
PORTED IMPRISIONMENT AND
PERSECUTION OF INDIAN SEAMEN

IN UK.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I have got only four minutes
before 12 o'clock.'

MR. CHAIRMAN
four Members to speak.

SHRI BHUPESH GUPTA : Don't
worry, [ will keep my word.

There are

Sir, I invite your attention to the
newspaper report published in the Indian
Express today—"Indian
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secamen jailed in UK for no Crime" It
appears that 17 Indian seamen have been
under detection in the United Kingdom for
the past three weeks because they demanded
some reasonable wage increase and so on.

Sir, this is a serious matter. One
not know what is the case against
them and how this will be pursued.
But we are concerned that our sea
men have been put in jail for de
manding wage increase and  cer
tain condirions of service etc. It
is surprising that our High Com
mission, which employs 400
people plus other employees in
the Information Department
is not acting expeditiously to secure the
release of our seamen who have been kept
under detention.

This is what it says here :

"It all happened on August 5 when 17
Indian seamen working as cleaners, cook
and assistant stewards on a 20,000-ton
passenger ship were desmissed by the
master of the ship because they had gone
on 'mutiny"."

Tt always happens then they ask for
something.

"The seamen say they had not been paid
their wages by the owners and all what they
wanted was their dues and normal working
conditions. But they were summarily
dismissed".

So this is called 'mutiny’. We protest
against it. It is surprising that the United
Kingdom Government which pretendes to
be friendly with us has put our seamen in
jail for voicing their trade union and other
demands and what is more shocking is the
fact that the High Commissioner of India is
not moving in the matter expeditiously, force
fully and powerfully, to secusre the relezse
of these seamen. I demand a statement from
the Government of India tomorrow in this
House and also would like
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to know whst efforts the High Com -mission
of India is making in this matter.

MR. CHAIRMAN : Shri Shiva Chandra
Jha. You have two minutes.

Mr. Bhupesh Gupta has finished in two
or three miautes.

12 NOON

ot fag =7o @ ( fagrT) - wamfa
waray, § A7 ZHT 1T FTATLATHT FT
eqr fawrar wrgar g o st Wi
arge wga &, fazei # w77 8, faguwwarag
FT 7% T IR g7Ar F foqg 718 am
ST AZT AT F0AT § | e 1 &8 FHI-
ot AT AgT a7 §B A FwAr § | TAv
AGAIT § FEEART H AAT F, A TEHT
TR garar & 20 mrawr fsad i+ 16
o ¥ g A fgrgeae & wa g, et
FHL FTH H, T AT F1 7727 71 719~
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ZE FHIOA AT ACE A7 457 Zar 21
fradr are S A@0 @@ ag=rdl
foe o1 exr &7 Taar 1 &2 &rT A
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¥ FIW FTd § I8 a9eqg AL F
qFTEA HFA G | AL TF WA WA
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fepe o7 g€ Fom & 9T I oA
agi fear we fafew sfaitom arei 4
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FHAAT g AT AT savar /i § fggeara
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FAT—TqF FILH § A0 147 AEATE,
& mx A7 agt ar @fea T awaa §
faaga anfaq i @@ oy o g I
AN WA § TART RIS Aawq @ &
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qow aE HaETR Foq 2 | § faze waT
& w1 wigar g fr wg ofendt 9w
T FV AT, T AICKIF] F1 15 ey
T@ra W FAAET HOIT F1 AET 4T,
Tfa q AT HAAT HERTT & | TAFT el
7 %fa E1E *snT;rhr HRT 1T
AIZTE1 S g% a¥g 4 933 F4 | THI-
fam ag weeir HIWET  HIT F
fafzwr &1 St 2 5 2w a1
AT IE QA & g9 7 4 qf7
F AT AT W KT F1H% 304 4 {qwad
& fao arsay o397 )
SHRI BHUPESH GUPTA : It is i2'0'

clock. What is the cooperation ? Nobody
should be called upon to speak.

MR. CHAIRMAN : What
should we do for the remaining two special
mentions ?

SHRI BHUPESH GUPTA : They
are over.

MR. CHAIRMAN : AH
right. Wewill followit. Law Minister.

SHRI S.W. DHABE (Maharashtra) :
Point of Order.

MP. CHAIRMAN : No point of order
now.

SHRI S.W. DHABE : I want to make
one submission.

MR. CHAIRMAN : No more.

SHRI S.W. DHABE : Then I will speak
after his speech.

SHRI ~ SADASIV ~ BAGAITKAR
(Maharashtra) : My name is there for special
mention. I have to raise only one point
which has not been made. The question is of
handcuffing the Indian workers. I tell you as
far as this question of
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handcuffing the Indian workers is
concerned, it is something which cannot be
accepted. I demand of the Government that
immediate protest be launched against this
sort of treatment apart from the p )int of
discrimination. The question of dis-
crimination is very serious. The payment
made to the Indian workers is only $ .264
per month whereas toothers it is $ 450. The
question of discrimination of Indian
workers is a point which the Government
must immediately take up and launch a
protest with the British Government.

SHRI SITARAM KESRI (Bihar) : I do
not want to take time of the House, but I
would like to sav  one thins in this
regard.
A AT WAT AT AT AT F T97 TIATE 7
st =% wz A a1 & fF &% dvedr
FIEACT?, FaA 7 L0 A49 W * ‘“{31"’1' Z
7z *qw & =gAr 3 fw e, marr
WY TvFTT 0T _171'-TTT.| E ftn"": qg 2
zaw fear 2 -

"The complicated story of how the
Home Office came to be involved in what
started as a simple dispute over pay and
conditions abroad a foreign-registered ship
has high lighted both the problems faced by
immigration officers at three ports and the
condition in which seamen from the third
world are sometimes expected to work.
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7 ¥ OF T AgHT 39 aAg § W
@31 370 & gafme wrew grer wo fagor
FAT T AT TFIH rdan § fe aewra
T 17 % OFfE FUT AT AT A
wFIF fwa fr o7 mgra F AW ¥
FAT 9 ATE FT LEATEIT TATL ATCA TN
F e foear | 3 Tt ¥ & o ara At
a0 argT { T gg faw g8 #ow
3w fear gr——fa2w fgam % fedr
T W HR T A1 o Fo Fox HaTw

H7Z F WA T AT sfa-aifa & wrard g
gavTar ufwdi ¥ faars St # bara
EAE, TTRRFE F €% sifguifa
FX w1 9T § ag fafga ) gafwd 30

Fo FI TLATT | AT TeqrT, wafy

RO AT 7ET & AFdr, q G WAGAT

g f& wEm gro waie sfqifa
T AEAT FT WA F< 7T 4r ofmay &
Bt H oA & e, 9T & fam®
oF Q& TG T1T R7 AcgA7 87 Foir
gvafaT wim § afeafaa & aadr 2

PR R

THE CONSTITUTION
(FORTY-FIFTH) AMENDMENT
BILL, x978.

MR. CHAIRMAN : Shri
Shanti Bhushan,

SHRI S.W. DHABE (Mahara-
shtra) : Sir, before he moves the
Bill. I want so say a few words
by way of a peint of order about the
introduction of the Bill. Last time
when the 42nd Amendment Bill was
introduced , a procedure also was
laid down.

MR. CHAIRMAN : It is a
motion for consideration.

SHRI S.W. DHABE : Afterthe
Motion for consideration is moved
I would like toraise it because very
serious questions arise out of it,
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THE MINISTER OF LAW
JUSTICE AND COMPANY AFF.
AIRS (SHRI SHANTI BHUSH-
AN) : Mr. Chairman, Sir, I con-
sider it a great privilege to move :

“That the Bill further to amend
the Constitution of India, as
passed by the I,ok Sabha, be
takeninto consideration”.

Sir, this is a very important Bill
as all hon. Members are aware » and
Tam very hapny to say that in finalis-
ing the provisions of this Bill I
have received great co-operation
and help from zll sections of thisg
House, from the leaders of all the
Opposition parties and Opposition
grours. Tam very grateful tothem
for all the co-operation help and
support with the help of which it has
been possible tointroduce this Rill.

s

Sir, T am also happy to say that
when this Rill was discussed in the
other House, it received very wide
support and ultimately the final
Motion was adopted without diss-
ent. Sir,when T say thar, it must be
recognised that in a democracy there
is always room for some honest
difference of opinion so that if there is
no complete agreement in regard to
every provision of the Bill, it does
not mean that a particular section is
not interested in securing the best
possible future for the people of
India in which India can hold
its head high, but there is always
room for some honest difference of
opinion and, if therefore, there are
some differences among the diff-
erent parties on some provisions of
the Bill, well, that is a matter which
is to be expected. But, Sir, I
believe  that those  differences
would of the minimum and so
far as the very important features
of the Bill are concerned, they would
receive unanimous support from
all sections of the House. Sir, with
these words I would like, very briefly



